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Petition(s) for Special Leave to Appeal (C No(s) . 14690/ 2014

(Arising out of inmpugned final judgnment and order dated 20/01/2014
in WPC No. 3020/ 2014 passed by the Hi gh Court of Judicature at

Al | ahabad)

M S. PANTALOON RETAIL (1) LTD. Petitioner(s)
VERSUS

CH EF CONTROLL. REV. AUTH. & ORS. Respondent ( s)

(Wth appln. (s) for exenption fromfiling OT. and interimrelief
and office report)

W TH

SLP(C) No. 36460/ 2012

(Wth appln.(s) for pernission to file additional docunents,
stay, exenption fromfiling OT. and InterimRelief and Ofice
Report)

Date : 01/12/2014 These petitions were called on for hearing today.

CORAM :
HON BLE MR. JUSTI CE FAKKI R MOHAMED | BRAHI M KALI FULLA
HON BLE MR. JUSTI CE ABHAY MANCHAR SAPRE
For Petitioner(s) M. Nagendra Rai, Sr. Adv.
M . Shantanu Sagar, Adv.
M. Chandra Prakash, Adv.
For Respondent (s) Ms. Reena Singh, AAG
M. Abhi nav Malik, Adv.

M: Ravi Prakash Mehrotra, Adv.

UPON hearing the counsel the Court made the follow ng
ORDER

Per used t he letter circul at ed by t he counsel for
petitioners seeking tine to file rejoinder affidavit.
Four weeks tine is granted for filing rejoinder affidavit.
Signature Not Verified

Digitally signed by Call on a non-mscell aneous day in the nmonth of February, 2015
Nar endra Prasad
Date: 2014.12.02

for final disposal.
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